Pondicherry
Approrpiation Bill

MR. DEPUTY-SPEAKER: We now
take up the clauses. The question is:
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“That clauses 2 and 3 and the
Schedule stand part of the Bill”

The motion was adopted.

Clause 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to thie Bill.

SHR] SATISH AGARWAL- I move
that the Bill be passed

MR DEPUTY-SPEAKER.
question is:

The

“That the Bill be passed.”

The motion was adopted.

13.37 hrs.

PONDICHERRY APPROPRIATION
B.ILL. 1979

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) " 1 beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year 1978-79,
be taken into consideration.”
MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to aufhorise pay-
ment and appropriation of certain
turther surms from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year 1978-79,
be taken into considdration.”

The motion was adopted. N
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MR. DEPUTY-SPEAKER:
question is:

The

“That Clauses 2 and 3 and
Schedule stand part of the Biil.»

the:

The motion. was adopted,

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were gdded to the Bill

SHRT SATISH AGARWAL: I move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER The
question is.

\

“That the Bill be passed”

The motion was adopted,

13.40 hrs

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL

MR. DEPUTY-SPEAKER: We shall
take up further consideration of the
Industries (Development and Regula-
tion) Amendment Bill Shri Fernandes.

THE MINISTER OF INDUSTRY
{(SHRI GEORGE FERNANDES): The
Bill that I have moved before the
House, as I have said the other day,
seeks to amend the IDR Act in iwo
respects One is in regard to the mora-
torium part. The present clause pro-
vides for moratorium for certain out-
standingg etc. for a period of five years
and we have now reached a point
where the five-year moratorium in res-
pect of certain industries is due to
expire from the first week of next
month We have also learnt from eX-
perience that a five-year moratorium.

v

+Moved with the recommendation of

the President.
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is not adequate enough to put sick
industries on a sound footing and,
therefore, we have come forward with
an amendment for extending the
period of moratorium to eight years.
At the moment we have 56 industrial
undertakings, with a capital invest-
ment of over a hundred crores of
rupees and employing more than a
hundred thousand wworkers, that have
been taken over under the Industries
(Development and Regulation) Act:
they are sick units, which the Govern-
ment is now managing. I am not
including nationalised units like the
Nationalised Textile Corporation units,
Jessops and other Engineering units: I
am referring to those units which were
sick and had to be taken over, and
which are currently being run under
the IDR Act. I am mentioning this
point only because currently there is
a debate going on in the country about
the sicknesg of the public sector and
the health of the private sector. I
want the House to know and I also
want the country to know that, as of
now, the investment of a hundred
crores of rupees and the fate of a
hundred thousand workers would have
been in jeopardy but for the fact that
the Government had intervened and
taken over units which had either
closed down or were on the verge of
closing down, and has been making an
effort to run these units and nurse them
back to health. In order to continue
these efforts towards a guccessful end
we believe it is necessary to raise the
period of moratorium to eight years.

The other amendment that is sought
to be made ig because of the new
policy of reserving certain number of
items for manufacture by the small
scale sector. As the House knows, 807
items have now been reserved for the
small scale sector; and, in this parti-
cular case, we are mentioning six items
for inclusion in the Schedule because
in 1964 there was a Government Press
Note which specifically mentioned that
these industries are not a part of the
schedule. It is necessary to bring them
under the Schedule in order that we
may regulate the manufacture of these
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items and effectively implement our
programme of reserving these ijtems
for the gmall scale sector. A few amend-
ments are there—one or two seek to
get the Bill circulated for eliciting
public opinion. We have a problem
here, Sir. We have issued an ordinance
in view of the fact that the moratorium
period was running out and it was
necessary that this Bill is passed.

MR. DEFUTY-SPEAKER: Anyway
both the members who have given those
amendments are absent.

SHRI GEORGE FERNANDES: That
makes it easier,

I do not have anything more to say
on this Bill. I commend it to the
House.

MR. DEPUTY-SPEAKER:
moved :

Motion

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, be taken into
consideration.”

There are two amendments for cir-
culation. One by Shri Vinayak Prasad
Yadav—he is not here. Another by
Shri A. K Roy—he is also not here. So
we proceed with the discussion,

Shri Sathe

SHRI VASANT SATHE (Akola): I
must thank and congratulate my
friend Shri George Fernendes for
having brought this amendment which
was long necessary actually because
we found in the working of the Indus-
tries (Development and Regulation)
Act the five year period was really
even otherwise in the normal time a
very insufficient period to bring any
industry which was squeezed out and
exploited by the private management
nursed completely back to health. By
the time you re-organised it, by the
time you made investment and by the
time public funds were invested, the
five year period would be over and you
are again in difficulty. Therefore, I
think this is a very welcome measure
that this period is extended to 8 years.
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Now I want to take up a larger issue
while we are on this subject because
the Minister himself made a reference
fo the general policy. I always felt
that one most imminent need of this
country was to look to the industries
run by the private sector. Why should
it pe so that the Government was
always called upon to do the donkey’s
work of building the infrastructure in
the country, investing public money in
areag where there is no profit-making?
Whethe, it is steel, coal, fertilisers or
power generation or any industry—all

these industries which require g long
~ gestation period and crores ang crores
of rupees investment, that investment
must be done by the government in-
vesting public money, not getting
immediate returns and getting all the
criticism from the private sector that
the public gector is being mis-managed
and all that and not earning profits,
but the entire profit-making sector,
where real capital formation was tak-
ing place in this country and where
the end products, the consumer goods,
both sophisticated, luxury items and
others have a margin of profit of some-
times even 500 per cent —all that was
in private sector and they were having
virtual loot of this country. The entire
capital formation is taking place
in their hands. We always thought
by our taxation we could take it away.
But could you do it by taxation—when
in the initial stage itself gs also at
the raw material stage and then in
the selling price and in the margin of
profit, everywhere it was all mani-
pulation and that is how real profit
was made and that is how the black
money grew and we could not curb
it. Sir, it is not a question of A Party
or B Party, I again repeat, it is not a
question of A Party or B Party, which-
ever Party in the country is in power,
unless they are very clear about this
policy of whether you are going to
allow an exploiting economy in the
name of free enterprise, in the name
of a capitalist structure, allowing
capital formation take place in these
private sectors of exploitation, you
may do whatever you want to, you will
not be able to do social justice; you
will not be able to decentralise; you
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will not be able to build those small
scale sectors because the large-scale
sectors control your economy and they
will always try 1ty throttle your
economy. They have the real money
power and they run virtually g parallel
economy in this ccuntry.

Therefore, 1 always welcome pro-
nouncements from Shri George Fer-
nandes and other hon. and Progressive
Members of the Janata Party when
they say that in the key areas, key
industries will be nationalised. [ am
not in favour of nationalisation for
the sake of nationalisation. Nobody
hag ever had that argument. Where
you want to control and direct your
economy, why must we not do that like
this? I think I went on record in this
House, in the earlier Government, that
having said and urged and argued,
under the Industries Development Bill,
why should the Government be a
nursing home of taking over only the
sick unitg first? That means it is a
premium on exploitation. Firstly you
allow the private management to
divert the profits, say, from the textile
industry to some other more profit-
making industrial sector and thus start
that industry by making it sick and
making the machinery to deteriorate
without maintenance and making it
grow old and then you will say ‘All
right, the industries are old and let the
Governinent hold the baby and nurse
it by picking up the sick unit. Why
must we not have a policy that, if
textile units are taken over as sick,
along with those gick textile units, we
take over the good units also? We are
not doing any charity to anybody
through nationalisation, With regard
1o textile industry development of it
takes nearly five to six years. In some
of the units taken over the investments
are made so as to bring them at a
level. This is a very wrong policy,
I think if you like we should have a
national debate that cuts across the
partyline. Let us have a national
debate on what should be our industrial
and our national policy in this regard.

Then there was protestation for en-
couraging the small scale industries.
That would mean giving employment
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and all that. 1 shall give you one ex-
ample. Take matches. | know WIMCO
is a monopoly, big, house and jt is a
multi-naticnal. In keeping with your
attack on Coca Cola, it 1s right that you
take over WIMCO.

SHRI VAYALAR RAVI (Chirayin-
kil): But what gbout Siemens—there
is an import of iechnology?

SHRI VASANT SATHE: When that
comes, he will be able to explain,

SHRI VAYALAR RAVI: Let him
not explain but let him defend.

SHRI VASANT SATHE: What I
am saymng is this. You want to en-
courage small scale. I do not want to
encourage that. When you want to
encourage gmalle scale sector I don't
encourage the coltage industries sector,
We know about 1t What do you know
about 1t? In the name of, or, in the
garb of small scale sectors, there is a
racket gomng on in Sivakasi In Siva-
kasi there is ome family, that i1s Shri
P Aiya Nadar Interruptions) All
his sons and daughters and wife are
there 1 shall give you the names.
There are hundreds of uymts and I
have a catalogue which is a monopoly.
Shrimati Janaki Ammal 1s hoving Lotus
Match Works. Then her daughter and
her husband have got the units under
them. Their son, Shr1 Ramamurthy
has one umt. The second son. third
son and the fourth have gsome units.
Fortunately, there was no family plan-
ning at that time. Here is a chart. He
has got four sons and only one
daughter, Besides, he has son-in-laws
and brothers Like that, the chart goes
on. Sons-in-law, daughters, their hus-
bands and sons, their wives have got
units. Lijke that, the chart goes on.
There are hundred units. There is a
biggest exploitation of children—child
labour. Young kids are picked up in
the night at 4 O’clock or 5 Q’clock who
are aged 12 to 13 and you must have
read the Times of Indwa Report accord-
ing to which thirtyseven children died
in a bug accident while they were pick-
ed yp from homes. Hag anybody look-
ed into this? I would like o say that
even such units should be taken over.
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You cooperativise them and stop ex-
ploitation. Under the garb of gmall
scale industry do not allow such type
of racketeering and exploitation.

Now, sir, I have given an amend-
ment for including “Litho Printing
Industry”. They may wisely get away
by saying that it is ordinary printing
and, as such, it doeg not apply.

MR. DEPUTY-SPEAKER The
Minister 1s accepting your amendment.

SHRI VASANT SATHE:' It is good.
He deserves full complhiments.

Sir, T want to brig to his notice that
in Swvakas: there is a racket of fire
crackers, litho and matches and the
children are being exploited. This i8
a family racket Therefore, 1 would
like him to have an inquiry conducted
intp the working of this industry and
take action. I thank him for accepting
the amendment and with these few
words 1 would commend the Bill once
again :
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STATEMENT RE. SOVIET PRIME
MINISTER'S RECENT VISIT TO
INDIA

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
as the House 1s aware, the Chairman
of the Counci! of Ministers of USSR,
His Excellency Mr. A, N. Kosygin paid
an official visit to India from March, 9
to 15, 1979. Since his last visit to
India in 1968, there had been geveral
changes in the face of Indian economy
and agriculture. We therefore thought
that it would be appropriate for us to
acquaint him with the pace and quality
of Indian development. Hig programme
accordingly included three days of
stay in Dellu and two days for visite
to outside places. He visited the
Heavy Engineering Corporation plant
in Ranchi, spent some time at Anand
visiting a typical Indian village, the
Amul Dairy plant and the National
Dairy Development Board. He also
visited the Hindustan Machine Tools
plant and the Indian Space Research
Organisation Centre at Bangalore.
‘Wherever he went he showed keen
appreciation of the institutions he
visited and the warmth of his recep~
tion.

During hig stay in Delhi, he had
several long discugsions with me and
with the Deputy Prime Minister (Fin-
ance) and Deputy Prime Minister (De-

fence), the Minister of External Affairs ,

and the Minister of Industry. We had
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two plenary meetings with some mem-
berg of our Government and the se-
nior members of his delegation. The
joint communique a copy of which is
placed on the Table of the House,
gives a summary on the important
points arising out of the various dis~
cussions. [Placed in Library. See No.
L.T-4157A/791. Since the communique
contains the important conclusions we
reached during our discussions I am
refraining from repeating them here.

Indo-Soviet relations are a vivid
demonstration of how {wo countries
different in their socin-economic sfruc-
tures can work together for bilateral
advaniage and on the basis of Panch~
sheel  Cooperation between our two
countries has gathered new momentum
and constitutes an important factor
for peace and stability in Asia, indeed
in the world.

Soviet Union recognises the validity
of India’'s policy of non-alignment
which is reflected 1n our independence
of judgment an  action. We on our
part recognise what Soviet Union has
done {o ensure detente and promoting
cooperation in Eurove. We would like
to see this process hf detente extended
to other parts of the globe. It was
therefore natural that we viewed with
some concern the disturbed situation
in South Fast Asia an also in our
West We agreed that the people of a
country should be allowed to develop
themselves without outside interfer-
ence, in a manner of their choice and
in a way suited to their own genius.
We alse agreed that relations between
countries must be governed on basic
principles such as respect for terri-
torial integrity, sovercignty and non-
use of force. We recognised that for
peace an stability in Asia it was
necessary for all countries in the re-
gion to cooperate with each other for
mutua! henefit and on the basls of
equality and respect for sovereignty.

T am verv happy to say that there
was p vers wide ranging similarity of
views between our two countries. As
the House is aware, the mutually
beneficial cooperation between Indis



